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0.A.No.949/90 	Dt. of decision__" 	' 

As per the I-Jon'ble Sri V. Neeladri Rao, Vice Chairthan 

The Guntupally Wagon Workshop was established 

in 1974. For the exigencies of service a number of 

notifications were issued from 1974 to 1981 calling for 

volunteers working in the various units/divisions/work 

shops in S.C.flailway to join in this Wagon Workshop. 

The applicants, R5,and R-6 herein volunteered in pursuance 

of the notification issued in 1979 and 1980 to join 

this Wagon Workshop. The applicants and fl-S herein were 

working as Khalasis in their parent units by the time 

they were absorbed in this Wagon Workshop. R-6 herein 

was working in Semi-skilled cadre in his parent unit 

by the time he worked in this Workshop. 

2. 	The notificatiors issued from 3-11-79 calling for 

volunteers to join in this Wagon Workshop lay4 down 

that such volunteers will be "assigned due seniority 

based on their date of entry into scale in which they 

are absorbed in Guntupally Workshop". As the applicants 

joined as Khalasis even earlier to the date on which fl-S 

joined as Khales9 te applicants were shown as seniors 

to R-5 in the category of Khalasi after they joined in 

this Wagon Workshop. R-6 had become semi-skilled in 

the parent unit on 10-2-81 and he was absorbed in the 

said category in this Wagon Workshop when he joined in 

1983. When the applicants and fl-S were promoted to the 

category of semi-skilled in this Wagon Workshop w.e.f. 

16-7-81 they were shown as juniors to R-6 herein in the 

category of semi-skilled. 
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3. 	By proceedings dt.22-3-83 of the parent unit of 

P-S herein he was promoted to the category of semi-skilled 

o w.e.f. 1-6-79. On that basis, he claimed seniority who U'r'' 

a 	R-6 herein in the category of semi-skilled in this 

wagon Workshop. When the official respondents had not 

granted him seniority over fl-6, he filed O.A.388/87 on 

the file of this Bench claiming seniority over R-6 here-

in in the category of semi-skilled. The said O.A. was 

allowed. Thereupon, the proposed revision of seniority 

of R-5 herein iothe.r.e fl-6 was published and circulated 

on 10-1-89 and when no objections were received in regard 

to the same, it was regularised vide Lr.Mo.GR/P.614/ 

GA 388/87, dt. 3-2-89. By that date, fl-5, R-6 and appli-

cant herein were working as Skilled Gr.I in this Wagon 

Workshop. On the basis of the revised seniority fl-S 
promotion 

herein, hL. 	Hi to the category of Skilled Gr.I was 

advanced to 1-1-84. Thereupon, the applicants also 

made a representation requesting the official respondents 

to advance the date of their promotion to the post of 

Skilled Gr.t to 1-1-84 by contending that all along fl-S 

herein was shown as their juniork in the various categories. 

4. 	When the said request of the applicants was not 

acceded to, this GA was filed preying for declaration 

that the action of the respondents in granting seniority 

to fl-S and fi-6 herein, over and above the applicants and 

further granting promotion of fl-S to the post of Highly 

Skilled Gr.I Fitter with retrospective effect i.e. from 

1-1-84 ignoring the claims of the applicants as arbitrary 

and illegal and for consequential direction to the official 

respondents to restore seniority position of the appli-

cants over R-5, as maintained in the earlier seniority 

listc3t.1-8-86 and 20-12-88 with all consequential benefits 
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including promotion inHSKG±.I .w.e.f. 1-1-84. The 

applicants also prayed for declaration that the judge-

ment in OA Mo.388/97 on the file of this Tribunal is not 

binding onhe applicantsj. 

5. 	It is evident from the pleadings that the seniority 

in the category of Semi-skilled Gr.I of fl-S above R..6 

herein was fixed!  in pursuance of the Juc3gement in O.A. 

388/87 and consequently fl-S was shown as senior to R-6 

in the higher category 	HSK-Gr,II and HSK-Gr.I in 

view of their pr6motions to above two categories. If the 

applicants are aggrieved by the order in OA 388/87 on 

the file of this Tribunal their remedy is only to prefer 
2 

a Revision Petition against OA 388/87 even though they 
/ 

are not parties to the same, as held by;,thet.8ingabor.Op 

Bench of this Tribunal in AIR 1987 (1) CAT 612. Thus, 

thiä:UA in regard'  to the prayer for declaration that 

theLCA 388/87 is not binding on the applicants is liable 

to be dismissed. 

5. 	It is manifest from the notifications issued 

from 1979 calling for volunteers to join in this Wagon 

Workshop that such volunteers will be assigned due 

seniority based on the date of entry into scale in which 

they are absorbed into this Wagon Workshop. Of course, 
kA 

R-5 herein joined this Wagon Workshop s was working 

as Knalasi only in his parent unit. But,, in view of 

the proceedings issued by his parent unit, after he 

was absorbed in this Guntupally Wagon Workrn op7  +4eLrLjJrL 

was given retrospective promotion from 1979 to the 

the post of semi-skilled, 	 it was held by áFi .  

Bench of this Tribunal in CA 388/87 that the R-5 herein 
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iho was one of the applicants in OR 388/81 eflould be 

deemed to have been absorbed in this Cuntupaijy Wagn 
S 	Worka,op in the Category of semi-sKilled. As his 

promotion to the said category (semi-skilled) is earlier 

to the date of Promotion of R-6 to tne category of semi-

skilled, R-5 snOuld be given seniority uvar ft-b in the 

category of semi-skilled and Iccordingly, the revised 

seniority list was published. As already observed, 

the applicants herein have no right to challenge that 

revised seniority when it was Published in pursuanc, 

or the order in GA 388/57 on the file of cnj Bench. 

Even on merits also, we do not find any reason to differ 

from the principle laid down in OR 388/87. 

6. 	
Having realised the same, the learned Counsel 

sought time for instructions from the applicants. Then,;  

they filed documentsas 'Particulars of applicants and 

respondents S and 6' 'in regard to the dates of appoint.. 

merit as Khalasis, dates of entry into semi-skilled, 

skilled, HSK-II and HSIC-I. Therein, it was shown that 

even the applicants l'th 5, 2 to 11, 13 and 15 were promo-; 

ted to the semi_skillid w.e.f. 1-8-78 while applicants 

6, 12 and 16 were promoted w.e.f. 1-4-79, 1-6-79 and 

1-4-80 to the category of semi-skilled. The applicants 

had not pleaded to that effect and hence there was no 

occasion for the official respondents to traverse the same.' 

So, there is no possibility of deciding in this OA as to 

whether the above submissions in regard to the dates of 

promotion of applicants to semi-skilled are correct or not. 

But, as the a
pplicants are now shown as juniors to R-S 

while prior to impugned seniority list of 1989, they were 

shown as his seniors, it is just and proper to permit the I .  

applicants to submit a representation that they also should 
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be deemed to have been absorbed in the semi_skilled 

cadre, if their parent units, after their absorption 

in this Wagon Workshop, issued proceedings promoting 

them to semi-skIlled category with retrospective effect. 

And if so, on that basis, the seniority of the appli-

cants in the various categories had to be revised. 

7. 	In the result, this OA with regard to the prayer 

for declaration that the order in OA 388/87 is not binding 

upon them is dismissed. The applicants are free, if so 

advised, to make a representation to the concerned authci.-

rities, if in fact they were promoted'  to the semi-skilled 

category with retrospective effect on the basis of the 

proceedings issued by their parent units, after their 

absorption in the Wagon Workshop at Guntupally. If there 

was such proceedings by their pt unit, the official 
C-. 

respondents herein had to revise the seniority of such 

applicants in the various categories and if it is necessary, 

to advance the date of promotion in the MSIC Category Gr.I 

to 1-1-84. If it is so done, theirnpay in the HSK Gr..I 

had to be fixed and monetary benefIt had to be paid from 

13-11-89 i.e. one year earlier from the presentation of 

this OA. The OA is accordingly ordered in regard to the 

remaining reliefs. No costs. 

(11.taraJan) ( V. Neeladri Rao )• 
Member (Admn.) 	 Vice Chairman 

To 
kmv 

The Secretary, Union of India, 
Ministry of Railways, Railway Board, New teihi. 
The General Manager, S.C.Rlys, Secunderabad, 
The chief Personnel Officer, S.C.Rlys, Securiderabad. 
The Zputy chief ltchanical Engineer, 
Wagon Workshop, S.C.Rlys, Guntupally, Krishna Dist. 
One copy to Mr.v.Rama Rao, Advocate, 3-6-779 
14th Street, 1-limayatnagar, 1-fyd. 

One copy to Mr.N.v.Ramana, sc for Rlys. CAT.Hyd. 
One copy to Library, CAT.Hyd. 

S. One spare copy. 
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